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S—" FIR No. 0683/2020
PS Nangloi

22.06.2020
At 3.45 pm

Al this stage, Ld. counsel for applicant has appeared and requested

for caling the 10 in the matter.
Submussions heard.

In view of the submissions, let court notice be issued to the 10 for

(Deepak Kuimg /ﬂ/

DutyMM (West)/ THC/Delhy
22.06.202

date already fixed 1L.e 27.06.2020.
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FIR No. 664/2019
PS Tilak Nagar

22.06.2020
Present : Ld. APP for the State.

None for applicant despite calls.

HO/NO concerned as well as
anoj @ Raman @

06.2020.

Let report be called from the S

Jail Authority concerned qua the status of accused M

Anna in terms of previous order dated 25.05.2020 fo

<k Kumar-1)
2<mw5310:um_:._
2.06.2020
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22.06.2020

Present :

24.06.2020.

FIR No. 582312020
PS Punjabi Bagh

Ld. APP for the State.
Applicant in person.

Report not received.

Let the report be called from the SHO PS Punjabi Bagh for

Scanned with CamScanner



FIR No. 1920/2020
PS Patel Nagar

22.06.2020

An application for grant of bail on behalf of the applicant/accused
Raju has been moved.

Present : Ld. APP for the State.

None has appeared on behalf of the applicant despite

repeated calls.

Record reveals that earlier also none had appeared to
pursue the present application. It appears that applicant is not interested

in pursuing of his application.

Accordingly, the present application is dismissed for non

prosecution.
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FIR No. 131/2020
PS Mundka

n\w..:?.‘\c.\:

An application for releas
0386 on superd
moved,

. ¢ of vehicle bearing registration no. HR-87E-
ari on behalf of the applicant Rohit Kumar has been

Present Ll APP for the State,

None has appeared on behalf of the applicant despite
repeated calls,

Record reveals that earlier also none had appeared to
pursue the present application. It appears that applicant is not interested

in pursuing of his application.

Accordingly, the present application is missed for non

prosecution.

(Deepék Kumar-1)
DutyMM ( mmcﬁio:um_r._
22.0672020
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FIR No. 018612020
PS Mundka

22.06.2020
m’: application for release of vehicle bearing registration no- DL-
CAX-8985 on superdari on behalf of the applicant Harshad Jain has

been moved.

Present : Ld. APP for the State.
None has appeared on pehalf of the applicant despite

repeated calls.
at earlier also none had movwm«ma to

Record reveals th
plicant is not in

on. It appears that ap erested

pursue the present applicati
in pursuing of his application.
is dismissed for non

Accordingly, the present application

Qommoczo:.

(DeepakKu ar-1)
DutyMM (W§gst ITHCIDelhi
22.06.2020
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FIR MO, 705012670
PGS Punjabi Bagh

22.06.2020

An application for gr

ant of bail on behalf of the applicant/accused
has been moved,

Present : Ld. APP for the State,

None has appeared on behall of the applicant desgte
repeated calls.

Record reveals that earlier also none had appeared 16

pursue the present application. It appears that applicant 1o not interes e
in pursuing of his application.

Accordingly, the present application is dismissed for non

prosecution.
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FIR No. 124/2020
PS Rajouri Garden

22.06.2020

W::m_ucznm:o: 8.« release of the articles goods on Jama Talashi on
ehalf of the applicant/accused Rambha Devi has been moved.
Present : Ld. APP for the State.

None has appeared on behalf of the applicant despite
repeated calls.

Record reveals that earlier also none had appeared to
pursue the present application. It appears that applicant is not interested

in pursuing of his application.

Accordingly, the present application is digmissed for non

prosecution.

(Deepak Kumar-1) .
DutyMM (West)/THC/Delhi
22.06.2020
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FIR No. 000517/20
PS Hari Nagar

22.06.2020

D1« . 44D m _wuﬁu\h \n- ) ;. -~—~.uns-ﬁ\ on lﬂwhnﬁuﬁ; A‘n~_ I.
:: ! mn :‘::: ::‘usu :w~ sc:-:. \s_ \ \ s \ ‘qo\wau ---\A- W
_ (BN Al _._ \/_ . ort L8] .u—::.

Applicant Razia in person,
CL Krishan on behalf of the 10 HC Ashok, soord e ertens
Report has hoon liled on hehalf of 10. Same be taken on re .

* 1% ~ yat : e
nste ) :._ « _ _ 1 « _ _4 4] n st CP_\:-:._‘ — arm Aua —:A. (¢ > y
o Qas ot Q —__ CIlC (8] ] ¥ Y cons e “WA ~

article has o he released ag

el n_ :m-—ﬂ s ( D re y C I 1 Casoe ::H.ﬂ— as mc:ao- w:m—
>:_—u.~_;_ —U—.-v..:: <-f. U?-,: O— OF;-\

een

refterated by Hon'hle Delhi High Court in case litled

as Manjit Singh Vs. State in Crl. M.C. No
4485/2013 dated 10.09.2014 whe

rein it has heen held that

"59. The valuable article
person, who, in the

complainant «y wihie
Preparing  detai
articles and g «

S seized by the police may he
opinion of the court, js lawfully O:N.:Fi to cl
)5 house theft, robbery or dacoity
led ranchnama of Such articles,
security hon,

released to the
aim such as the
has taken pPlace, after
laking Photographs of such

60. The Photographs of such artj

: >sted or countersignec
by the Complainan, accused as wel as hy the P
handaocy over. Whenever :ooommm?
valued from agovernmen

2 The actyay Production of the Valuahle articles ¢
not be insisyog upon and (e Photo
Sullice for the

uring the trial
. along with the
Purposes of Cvidence,”

Shoulq
Panchnamg shoulg
QSmEo:E
cours, articles jn quc
memo he S_c.

fown by Nighey
; _ as per Seizure
S.::m:c: report of the it 4 ot
s e LS
_u.\:_o::m_:mf e Applicany as peoy

sheet, Copy of this
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FIR No. 103/2020
PS Paschim Vihar

22.06.2020

An application for

grant of bail on behalf of the applicant Aman has
been moved.

Present : Ld. APP for the State.

None has appeared on behalf of the applicant despite
repeated calls.

Record reveals that earlier also none had appeared to
pursue the present application. It appears that applicant is not interested
in pursuing of his application.

Accordingly, the present application is dismjssed for non

prosecution.

Scanned with CamScanner



FIR No. 3378719
PS Paschim Vihar West

i

22.06.2020

An application for grant of bail on behalf of the applicant Aman has
been moved.

Present : Ld. APP for the State.

None has appeared on behalf of the applcant despite

repeated calls.

Record reveals that earlier also none had appeared to
pursue the present application. It appears that applicant 1s not interested

in pursuing of his application.

Accordingly, the present application is dismissed for non

prosecution.

(Deepak|Kumar-1)
DutyMM ( D/THC/Delhi
22.06.2020

Scanned with CamScanner



FIR No. 429/2020
PS Hari Nagar

22.06.2020

Present : Ld. APP for the State.

None for 10.

Report be called from the 10 SI Jhabbu Ram in terms of

previous order dated 12.06.2020 for 02.07.2020.

(Deepgk K mar-1)
DutyMM (West /THC/Delhi
22.96.2020

Scanned with CamScanner



FIR No. 33787119
PS Paschim Vihar

22.06.2020

An mtczmw:o: for grant of bail on behalf of the applicant Aman slo
Sh. Harvinder has been moved.

Present : Ld. APP for the State.

None has appeared on behall of the apphcant despie
repeated calls.

Record reveals that earlier also none had appeared to
pursue the present application. It appears that applicant is not interested

in pursuing of his application.

Accordingly, the present application dismissed for non

prosecution.

(Deepalf|Kumar-1)
DutyMM (W st) THC/Delhi
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FIR NO. 62212020
ps Nihal vihar

22.06.2020
f of the accused santosh has

An application for grant of bail on behal
been moved.

Present : Ld. APP for the State.

d on behalf of th pite

None has appearé e applicant des

repeated calls.
had appeared 10

earlier also none
erested

Record reveals that
plicant is not int

pursue the present application. It appears that ap
in pursuing of his application.
is dismissed for non

Accordingly, the present application

prosecution.

DutyMM (
22.06.2020
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FIR No. 455/2020

PS Moti Nagar
U/s 25/54159 Arms Act
St. Vs. Satyam Kumar

22.06.2020

Present : Ld. APP for the State.

Ld. counsel for accused.

This is an application for bail filed on behalf of the accuse
e in JC since 20.06.2020. NoO

d Satyam Kumar.

Heard. File perused. Accused is stated to b

previous involvement has been reported. Recovery has already been effected. No fruitiul

purpose shall be served by keeping the accused behind the bars. Considering th
d is admitted to bail on his

A ot
e 1zacs
C aew

and circumstances of case and nature of the offence, accuse

furnishing personal bond in the sum of Rs. 10,000/- with one surety of the like amount

and further subject to the condition that accused shall join the investigation as and whan

required, shall not contact the complainant/witnesses in any manner and desist from

doing anything which may hamper the due process of law.
Bail application disposed of accordingly.

Copy of the order be given dasti to the c9 7 accused as prayea-ior.

(Deeptik mar-1)
West)/THC/Delhi

Scanned with CamScanner



22.06.2020

Present -

FIR No. 9112
PS Paschim

Ld. APP for the State.
None for applicant despite calls.

Report not received.

7
7

s
o
Yul

Let report be called from the concerned PS for KWl

Be put up on 28.06.2020. - F
| / /
A .
(Despakfuzar)
iy (Vi TR

22.08.202ZC

Scanned with CamScanner



FiF Yo, 221010
PS5 Mihatl Yihar

An application for grant of interim bail on behalf of the accused
Manjeet Singh has been moved.

Eresent La. APP for the State.

b

s P -, £ e anciicars Cesphne
jone has appeared on behalf of the appicant LESUR

rerEatad calle
¥ l.lx.\ SlEQ Calls.

\ at applicant 1s Not INteresie
pursue the gresent application. It appears that applicant 1s not int
i pursuing of his application.

1 It 1 1 1 i £ nen
Accordingly, the present application is gysmissec ior non

arasEcution.

(Degpak Kumar-1) )
West)/ THC/Delhi

Scanned with CamScanner



22.06.2020

Present :

FIR No. 026913/2019
PS Punjabi Bagh

Ld. APP for the State.
None for applicant despite calls.
Report also not received.
Let report be called from the concerned PS for NDOH.

Be put up on 29.06.2020.

Scanned with CamScanner



FIR No. 342/2020
PS Paschim Vihar west

22.06.2020

aring no. DL-1ZB-0473 on

An application for release of vehicle be
as been moved.

superdari on behalf of the applicant Raju h

Present : Ld. APP for the State.

None for applicant despite calls.

Be put up on 02.07.2020.

Vapplicant on his

Ahlmad is directed to inform the counse

mobile number if any, mentioned on the application.

DutyMM (\We=t).
706.2020

Scanned with CamScanner



FIR No. 290/2020
PS Nihal Vihar

22.06.2020

Srac 5
Present : Ld. APP for the State.

Ld. counsel Ms. Jyoli Verma has appeared through Video
Conferencing.

on record

Heard. Bail order of accused has not been placed

cused Sagar Parsad was

4.2020.

-~ Nl
granted dan

Counsel for accused submits that ac
by Ms. Neha Pandey, Ld. MM, Weston 10.0

¥ ¥y .
he Ahl nad

In view of the a d to nform U

bove, Ahlmad is directe
MM, West to produce th IDOH

of Ms. Neha Pandey, Ld. o bail order on N

Be put up for afore-mentioned purposeic

application for 26.06.2020.
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22.06.2020

Present :

FIR No. 218/2020
PS Paschim Vihar Est

Ld. APP for the State.

None for applicant despite calls.

No report received.

Let fresh report be called from the concerned

Be put up on 29.06.2020.

Qummcwx umar-1)

DutyMM (W
22.06.2020

PS for NDOH.
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issed for non

(Deepgk Kumar-1)
DutyMM (¥¥est)/THC/Delhi
.06.2020
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FIR No. 735/17
PS Nihal Vihar

22.06.2020

This is icati :
application for seeking cancellation of NBW and recalling of

proqeedings uls 82 CrP.C on behalf of the applicant/accused Meera
Devi has been moved.

Present : Ld. APP for the State.

=
Q.
(0
)]
)
4
0

None has appeared on behalf of the applican
repeated calls.

: et 3
Record reveals that earlier also none had appeared 10

icafi 1 is not interested
pursue the present application. It appears that applicant is not it

in pursuing of his application.

Accordingly, the present application is dismissed for non

prosecution.
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FIR No. Not Known
St. Vs. Habibul

22.06.2020

This is apnlicati _
Nagar Olfil:;‘elfa?foh for SEek!ng status report from the I0/SHO PS Moti
nalf of the applicant/accused Habibul has been moved.

Present : Ld. APP for the State.

None has appeared on behalf of the applicant despite

repeated calls.

one had appeared 10

plicant is not interested

Record reveals that earlier also n
pursue the present application. It appears that ap

in pursuing of his application.

Accordingly, the present application | ismissed for nor

prosecution. N

(Deepak Kumar-1)

DutyMM/(fvest)/ THC/D
2.06.202

thi

Scanned with CamScanner



FIR No. 144/2020
PS Punjabi Bagh

22.06.2020

This is icati
on su aﬂpdpht.:atxon for release of vehicle bearing no. DL-12€G-2021
o éler ari on behalf of the applicant Amarjot Singh has been

Present:  Ld. APP for the State.
None has appeared on behalf of the apphcant despite

repeated calls.
Record reveals that earlier also nont had appeared 10

pears that applicant 1S not interested

pursue the present application. it ap
in pursuing of his application.

the present application awssed

is dis

paccordingly,

amsecuﬂon.

(Deepak Jumar-1)
W/ THC/Deltn
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FIR No. 375/2020
PS Paschim Vihar

Present : Ld. APP for the State.

None has appeared on behalf of the applicant despite
repeated calls.

Record reveals that earlier also none had appeared to
pursue the present application. It appears that applicant is not interested
In pursuing of his application.

Accordingly, the present application is djsmissed for non

prosecution.

(Deepa nar-1)
DutyMM (West)/THC/Delhi
22.06.2020
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22.06.2020

PLesen

L. APP for the State.

Nong for applicant.

Be pul up on 03.07.2020.

FIR No. 214/2020
PS Paschim Vihar

ar-1) .
sl)ITHCIDe\hl
6.2020

(Deeppk
DutyMM (
22.
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Meenakshi Vs. Anil Diwan

22.06.2020

Present : Ld. APP for the State.

None for applicant despite repeated calls.

07.2020.

Be put up before the court concerned on

22.06.2020

Scanned with CamScanner



Inderjeet Singh Khokhar
Vs. Jaspal Singh Khokhar

22.06.2020

Present : Ld. APP for the State.

None for applicant despite repeated calls.

Be put up before the court concerned on 08.07.2020.

Applicant be informed on  his mobile number if any,

mentioned on the application.

Scanned with CamScanner



FIR No. 002673/2020
PS Hari Nagar

22.06.2020

Present : Ld. APP for the State.

None for applicant.
Report not received from the Jail Authority concerned.

Let fresh report be called from the Jail Authority concerned in

terms of previous order for 26.06.2020.

Scanned with CamScanner



FIR No. 002673/2020
PS Hari Nagar

22.06.2020
Present : Ld. APP for the State.

None for applicant.

Report not received from the Jail Authority concerned.

Lot fresh report be called from the Jail Authority concerned in

terms of previous order for 26.06.2020.

Scanned with CamScanner
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FIR No. 441/2020

PS Rajouri Garden

Uls 392/411i34 PC &
25/27 Arms Act

St. Vs Sarabjeet Singh @

Sarab @ Harry

22.06.2020
Present : Ld. APP for the State.

Ld. counsel for accused.

This is an application for bail filed on behalf of the accused Sarabjeet Singh

@ Sarab @ Harry.

Heard. File perused. Acc
nted bail. Recovery has already been effected. No fruitful

used is in JC since 10.05.2020. Co-accused 1S

stated to have already been gra

purpose shall be served by keeping the accused behind the bars. Considering the facts

ccused is admitted to bail on his furnishing personal bond N

and circumstances of case, a
he

the sum of Rs. 20,000/- with one surety of the like amount and further subject 10 1

e investigation as and when required, shall not contact

condition that accused shall join th
manner and desist from doing anything which may

the complainant/witnesses in any

hamper the due process of law.
Bail application disposed of accordingly.

Copy of the order be given dasti to Ld. Counsel f cused as prayed for.

(Deepal Kumar-1)
DutyMM (W Sﬁ?@melhi
22.06.2020
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FIR No. 611/2020
PS Nihal Vihar

22.06.2020

This is application for release of vehicle bearing no. PB-11CB-8401
on superdari on behalf of the applicant Sunny Jain has been moved.

Present . Ld. APP for the State.

None has appeared on behalf of the apphcant despie

repeated calls.

ey

Record reveals that earlier also none had appeared (0
‘ L ot repnatod
pursue the present application. It appears that applicant 1s not inieresies

in pursuing of his application.
%
Accordingly, the present application 15/ dismussed for non

{

L_//"‘\
|
/
/
\ (Deepyk /L’\umar-i)
. DutyMM (Wgst)/ THC/Delh

prosecution.
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——
FIR N0.0069/2020
PS Mundka
22.06.2020
This is an application for releasing vehicle No. DL-9SAP-8079 on superdari.
Present:- Ld. APP for the State. s

Sh Naresh Kumar, brother of the applicant.

Report has been filed on behalf of 10. Same be taken on record. Heard. Perused.

Instead of releasing the vehicle on superdan, | am of the considered view that the vehicle
has to be released as per directions of Hon'dle Supreme Court in case titled as Sunder Bhai Ambalal
Desai Vs. State of Gujrat, AIR 2003 SC 638. The view of the Hon'ble Supreme Court has been reterated
by Hon'ble Delhi High Courn in case tted as Manijit Singh Vs. State in Crl. M.C. No. 4485/2013 dated
10.09.2014 wherein it has baan hald thar -

“1. Vehicles involved in an offence may be released to the rightful owner after preparing
detailed panchnama; taking phorographs of the vehicle, valuation report, and a security bond.

2. The photographs of the vehicle should be attested countersigned by the complainant,
accused as well as by the person to whom the custody is handed over.

the exception.

5. If the vehicle is insured, the court shall issue notice to the owner and the insurance
company for disposal of the vehicle. If thare is na response or the owner declines to take the vehicle or
informs that it has claimed insurance/released its right in the vehicle to the insurance company and the
insurance company fails 10 =ke possessian of the vehicle, the vehicle may be ordered to be sold in
auction.

6. If a vehicle is not claimad by the accused, owner, or the insurance company or by a third
person, it may be ordered 1o be sold by auction.”

Considering the facts and circumstances and law laid down by higher courts, vehicle No. DL-
9SAP-8079 in question be released 1o e rightfullregistered owner on furnishing security bond as per
valuation report of the vehicle. After preparation of panchnama of the vehicle and furnishing of security
bond as per directions of Hon'ble Supreme Court, the vehicle shall be released by the 10.

panchnama and valuation report shall be filed in the court alongwith charge sheet. Copy of

“\A

this order be given dasti 1o appiicant.
10 is directed to get the vehicle insured, if not alrg

sured before its release on

superdari.
(Deepak Ki par- 1)
DutyMM (West) HCIDelhl
22.06.2 20
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FIR No. 267312020
PS Hari Nagar

22.06.2020

An a_Pplication for release of personal search articles on behalf of the
applicant/accused Rohan @ Chotu has been moved.

Present : Ld. APP for the State.
None has appeared on behalf of the applicant despite
repeated calls.

Record reveals that earlier also none had appeared to
pursue the present application. It appears that applicant is not interested
in pursuing of his application.

Accordingly, the present application is dismissed for non

prosecution.

22.06.2020
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FIR No. 0186/2020
PS Paschim Vihar

22.06.2020

This is an

Present.- application for releasing vehicle No. DL-10CD-4354 on superdari.

Ld. APP for the State.
Applicant Saurabh Khanna in person.
Report has been filed on behalf of 10. Same be taken on record. Heard. Perused.
has (0 b rele;gz;ezc; of rek?asirTg the vehicle on superdari, | am of the c?nsidered view that trxe vehicle
per directions of Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal
Desai Vs. State of Gujrat, AIR 2003 SC 638. The view of the Hon'ble Supreme Court has been reiterated
by Hon'ble Delhi High Court in case titled as Manjit Singh Vs. State in Crl. M.C. No. 4485/2013 dated
10.09.2014 wherein it has been held that
‘1. Veehicles involved in an offence may be released to the rightful owner after preparing
detailed panchnama; taking photographs of the vehicle, valuation report, and a security bond.

2. The photographs of the vehicle should be attested countersigned by the complainant,
accused as well as by the person to whom the custody is handed over.

3. The production of the vehicle should not be insisted upon during the trial. The panchnama
and photographs along with the valuation report should suffice for the purposes of evidence.

4. Return of vehicles and permission for sale thereof should be the general norm rather than
the exception. |

5. If the vehicle is insured, the court shall issue notice to the owner and the insurance
company for disposal of the vehicle. If there is no response or the owner declines to take the vehicle or
informs that it has claimed insurance/released its right in the vehicle to the insurance company and the
insurance company fails to take possession of the vehicle, the vehicle may be ordered to be sold in
auction.

6. If a vehicle is not claimed by the accused, owner, or the insurance company or by a third
person, it may be ordered to be sold by auction.”

Considering the facts and circumstances and law laid down by higher courts, vehicle No. DL-
10CD-4354 in question be released to the rightful/registered owner on furnishing security bond as per
valuation report of the vehicle. After preparation of panchnama of the vehicle and furnishing of security
bond as per directions of Hon'ble Supreme Court, the vehicle shall be released by the 10.

panchnama and valuation report shall be filed in the court alongwith charge sheet. Copy of

this order be given dasti to applicant.

M (Wegt)/ THC/Delhi
22.06.2020
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